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Principal Bench: New Delhi

0A No.18089/87

New Delhi, this the 15th dayv of Decewher,5¢

Hen'ble Dr. Jose P. Verghese, Vice-Chairman(J}
Hon’ble Shri S5.P. Biswas, Menmber (A)

Gopal Sharma s/c Shri Khem Lal Sharma,
r/o Sector 12, Kanak Durga Colony,

Delhi.
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2. Gajinder Singh s/o Sh. Govind Singh,
i No. 79,

Sector 7, Jhugg

g
R.K. Puran
New Delhi. ] oovApplicanis

Je,

0o
o
=

=S

Advocate: ZShri 1.8
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o of N.C.T. Delhi through
retary,

, Sham Nath Marg,

Delhi.
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General Home Guard
1 Defence Delhi,

me Guard,

Garden,

3, Commandant Delhi
CT1 Complex,
New Deihi.

{By Advocate: Shri Jog Singh through Sh. Ajesh Luthra)
O R DER (ORAL)

Dr. Jose P. Verghese, Vice-Chairman (J) -
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threatened to be terminated by an order dated 11,7
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character of organisation. The operafion of the said

was stayed by the interim order hyv this court-in vie
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S& as well wherever it is applicable.
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